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Thein Dam Project over the River Ravi to 
utilize its water; and 

(b) when the project will be completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD): (8) The fourth Plan is yet to 
be finalized. 

(b) The project i. still under examination 
in the Central Waler & Power Commission. 
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4604, SHIll S. 5, KOTHARI: Will the 

Minister of FINANCE be pleased to state: 

(3) whether it is fact that a larae number 
of Income-t8K appellate orders of the 
Assistant Appellate Commissioners and 
Tribunals have not been given effect to by 
the IncolTlC,lax Officers and there are cases 
where such orders may be pending for eYen 
more than three years; 

(b) if so, whether the Central Board of 
Direct Taxes will obtain a report of such 
pending orders from the respective circles; 
and 

(c) Whether the Board would i..sue 
instructions for their disposal within twelve 
months at the latest and that in future such 
appellate orders should be given effoct to 
within throe months by the Income Tax 
Officers? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) No Sir, Effect 
to appellate orders is being given promptly, 
and ordinarily within a period of one to 
throe months; very few cases remain pending 
for over three years. 

(b) The required information has been 
obtained, The number of appellate orders 
not given effcct tn within three years is (lOly 
43, The pendency is only in three Commis-
sioners' charges being 40 in Delhi (Central) 
charge. 2 in Bombay City and I in Gujarat. 
Out of the 43 orders, 42 are pending due to 
non-availability of information called for 
from the auessees as directed by tbe Appel-
late Authorities and one i. kept pending 
till the docision of the Appelate Tribunal. 

(c) The Board have issued instructions 
10 give effoct to all appellate orders within 
throe months of their receipt, 

~t or Ittdlan Etonomy 

4605. SHRI S. S. KOTHARI: Will the 
Minister of FINANCE be pleased to stale: 

(a) whether Government's aaM:~sment 

indicates that the Indian OCOftOmy i. comin, 
out of the recession, a1thoullh at a slow PIICC; 
and 

(b) if 110, the It. which Government are 
talcing to IJ)ed up revival of «OI'Iomic Itdj-
vlty and with wItaI rwulU 1 




